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ORDER 

 Learned counsel for the Appellant states that the Appellant has 

instructed him to withdraw the Appeal.  Affidavit filed by the 

Representative of both the Appellants to that effect is taken on 

record.  

In the circumstances, the Appeal is permitted to be withdrawn 

and the Appeal is disposed of as such.  

 

 
 
(T. Munikrishnaiah)    (Justice Ranjana P. Desai)  
Technical Member      Chairperson  
Ts/vg 


